
       

       

     

  

         

  
 

            
      

          
        
     

  

       
   

     

  

  

         

           



       

  

            

        

  
           

          
       

     

        
       

 

        
         

          
        

        
           

       

          

         

         

          

           

          

        

   



       

       

     
    

  

  
   
 

       
      

       

         
        

         
        

          
        

        
         

       
        

        
          
         

        
      

        

  
 

 



       

  

           

        

        

           

        

         

          
         

         

           

        

          

           

        

       

    
      

         

         

        

        

         



       

        

         

      

        

       

          

     

          

       

       

        

       

  

           

        

          

           

          

          
         

           

           

           



       

      

           

          

           

             

             

           

           

          

        

          

          

           

           

         

    

          

         

           

         

         

          

          

         



       

      

            

       
         

          

      
        

      

       

        

     
      

       

      

      

       

      

        

        

           

 



       

    

      

     
      

      
      

      
      

      
      

       
      
       

     

        
     

       

      
       

  

         
       

        

       
     

      
      

     
      

        

      

   



       

       

        
       

          
 

           
        

       
        

           

       

         

         

         

          

          

         

        

         

            

        

          

      
       

     



THE NATIONAL COMPANY LAW TRIBUNAI- MUI'4BAI BENCH, t'4UMBAI

c.P. NO. 40l14(1)/NCTVMB/M 
^H/2017

pertaining to the transaction of purchase of material totalling Rs.

6,L5,7241- (Rupees Six Lakhs Fifteen Thousand Seven Hundred

Twenty-four only). The Company has so far not received any

"Objection" for the said conversion. Further an "Undertaking" is

given that no preludice shall be caused to the Shareholders,

Creditors or any other related party if the proposed conversion is

permitted.

8. In the light of the foregoing legal position, it is hereby

summarised that the Petltioner has complied with provisions of

Section 14 to be read with Rule 68 of NCLT Rules, 2016. Therefore,

having regard to all the circumstances, the conversion from public

to private is in the interest of the Company which is being made

with a view to comply efficiently with the provisions of Companies

Act, 2013 causing no prejudice either to the members or to the

creditors of the Petitioner. Therefore, the conversion is hereby

allowed. The Petitioner is hereby directed to give effect of the

conversion by requisite alteration in its Articles which is hereby

addressed and communicate the altered Articles within a period of

15 days to the Registrar. C.P. No.40/14(1)/NCLT/ MB/MAH/2017 is,

therefore, allowed. No order as to cost.

Dated: 03'd Ylay, 2017
MEMBER (]UDICIAL)
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